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CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH.
0.A. No. 307 of 2005

DATE OF DECISION: 15.12,2865,

Sri Nirmal Kr.Sen
APPLICANT(S)

Mr.A.K.Borali, Mr.B.K.Talukdar,
ADVOCATE FOR THE

APPLICANT(S)
VERSUS —
U.0.I. & Ors ‘ RESPONDENT (S)
- //
Mr.J.L.5arkar, Railway counsel. ADVOCATE FOR THE
: RESPONDENT (S)

THE HON’BLE MR, JUSTICE G. SIVARAJAN VICE-CHAIRMAN

1. Whether Reporters of local papers may be allowed toﬂ
see the judgments? .

2, To be referred to the Reporter or not?

3.  Whether their Lordships wish to see the fair copy of
the judgment?

4, Whether the judgment is to be circulated to the N°
other Benches?

Judgment delivered by Hon’ble Vice-Chairman - %%
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CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH

Original Application No.307 of 2005

Date of order: This the 15™ Day of December, 2005,

HON'BLE MR.JUSTICE G.SIVARAJAN, VICE-CHAIRMAN

Sri Nirmal Kumar Sen

Son of Late Jitendra Nath Sen,
Resident of Railway Quarter No.
1/48 Loco Colony, Pandu,

P.O. Guwahati-12

District- Kamrup(Metro)

Assam.

By Advocate Mr.A.K.Borah, Mr.B.K.Talukdar,

-Vs-

. The union of India,

Represented by the General Manager,
N.F.Railway, Maligaon,
Guwahati-781011.

. The General Manager,

N.F,Railway Maligaon.
Guwahati-7810011.

. The General Manager (P)

N.F, Railway, Maligaon,
Guwahati-7810011.

. The Chief Personnel Officer,

N.F.Railway Maligaon,
Gauhati-781011.

. The Additional Divisional

Railway Manager,
N.F.Railway,Station Road,
Guwahati-1. ‘

. The Assistant Personnel Officer,

N.F.Railway,Station Road,
Guwahati-1.

. The Assistant Divisional Accounts

Officer, N.F.Railway,
Station Road,
Guwahati-1

By Advocate Mr J.L.Sarkar, Railway counsel

Applicant.

Respondents
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ORDER (ORAL)
SIVARAJAN J.V.C.

The applicant is a Junior Clerk (E) in the Electrical Department
under the Respondents. Pursuant to Jalukbari P.S. Case No.456/99
us 426 IPC later registered as G.R. Case No0.5270/99, the applicant
was kept under suspension as per order (Annexure B) with effect from
the date of detention i.e. 24.7.2000 in terms of rule 5(2) of RS (D&A)
Rules, 1968 until further orders. The applicant is still under
suspension. It is stated that the criminal case is pending trial in the
Court of the Special Judicial Magistrate, Kamrup, Guwéhai:i and
copies of the documents have not been supplied to the applicant, for
which the applicant made application on 26.9.05 (Annexure C). It is
also stated that no depértmental procee_dings has yet been
commenced. Since more than five years have lapsed from the date of .
suspension it is stated that the applicant made representation-dated |
30.5.05 (Annexure-B) before the 3™ Respondént, but there is no
response.

2. Mr. BK. Talukdar, learned counsel for the applicant submits
that the continued suspension of the applicant without trial in the
criminal case or any departmental proceedings amount to punishment
and that the applicant’s family cannot survive with the small
subsistence allowance now given to hin}. The counsel for the applicant
also submits that on similar facts the Hon’ble Gauhati High Court in J.
Abdur Rahman -Vs- State of Assam and another decided on
.19.10.2001 reported in 2002 (3) GLT - Page 498 had revoked the
suspension and directed reinstatement of the applicant. The counsel

also submits that the facts of the said decided case and the present
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case are similar in nature and therefore, a similar direction has to be

issued to the Respondents. The counsel submits that the Hon'ble .

Gauhati High Court as reported in (2) 2005(3) GLT page 345 (Matiur

Rahman -Vs- State of Assam and another) decided on 13.3.05 has also .

taken similar view.

3. MrJ.LSarkar, learned counsel for the Railway, submits that the

facts stated by the applicant has to be ascertained and the principle
laid down in the said decisions relied on by the applicant can be
considered only on ascertainment of facts. Mr.J.L.Sarkar further
submits that since the applicant had already made representation
before the 3™ Respondent, which is stated to be pending, the said
authority has to consider all the matters stated by the applicant and to
take decision thereon. I find weight in the said submission, for, though
the applicant has stated that the criminal trial has not yet been
started and no departmental proceedings has yet been commenced,
those are matters which have to be verified and ascertained. It is only
thereafter a decision can be taken with reference to the decisions
re:_lied on by the‘ applicant. If as a matter of fact the criminal trial has
not yet been started and no departmental proceedings has yet been
commeﬁced, to keep the applicant under suépension for a long period
of five years, the 3™ Respondent will not be justified in continuing the
order of suspension particularly in view of the provisions of Rule
5(5)(a) of the RS (D&A) Rules 1968 which enable him to revoke or
modify the said order. I find that the representation (Annexure D)
submitted by the applicant does not contain all the relevant matters to
enable the 3™ Respondent to objectively consider the matter. In the
circumstances I direct the applicant to make a proper representation

with all details and photocopy of the decisions relied by him before
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the 3 Respondent within 15 days from today. If such a representation
is filed by the applicant the 3™ Respondent will consider the
representation (Annexure D) and the representation directed to be
filed together and pass a reasoned order thereon, within a period of
two months from the date of receipt of the additional representation.
The O.A. is disposed of as above at the admission stage‘
itself. The applicant will produce this order alongwith the additional

representation before the 3™ respondent for compliance.

O%I/;V

(G.SIVARAJAN)

VICECHAIRMAN
LM _



&

e o

j ,F}f aﬂﬂ oo wrfgase
BEFORE THE CENTRAL ADMINISTRATIVF‘ RRI‘B}JNAI{?‘ Natrt

atve Tribupal

GUWAHATI BENCH :: GUWAHAPI.

=0 DEC20GS -

0.2, No. 30T-0oF 2005 Qerigrat =arvm'?a ‘
| wo SINEh Berch
Sri Nirmal Kumar Sen’ sesee Applicant. o

- Versus =

union of India & Ors. cecas Respohdents; !

SYNOPSIS OF THE CASE ooz

HaV1ng served in the C s PeWeD, and DefenCe

| Deptt. from 1347.68 to 20, 8,74, the petitioner joined

. the N.F. Rly as a Khalasi on 23.8@74 on a temporary

basis. He was confirmed as a Khalasi on 4.8,81 in the
Engineering Deptt. Thereafter, he was promoted to the
post of Khalael Helper in the year 1988, He was again
promoted to the pOSt of Painter Grade-III in the year

1991, ’

Thereaftef, the category was changed and the
petitioner was designated as a Junior Clerk (E) in the
Electrical.Deptt in the year 1993 and sinée that day,le
has been serving as such till tﬁe date of his suspension.,
Though.the petitioner was suspended with effect from '
24.7.2000,'he received the suspensién order only on

264242001, The petitioner has been drawing his sﬁbsis—

tence allowance with effect frOm'theAdate of his sus-

pension,

The petitioner -was arrested by 5 (five) boys
of the locality of petitioner (Pmandu) Kamrup (Metro) with

the help of Jorhat Police Station at Jorhat (Assam) and

Contd. L ] 2-‘ .



.he.was handed oﬁer‘tové.I.D. Inspector, Md. Jahirul
Haque on 22.,7. 2000 1n connection with Kamrup {Metro)
Jalukbarl P.S. Case No. 459/99 whlcn was later on regis-
‘tered as G.R. Case No. 5270/99 which is still pendlng
in the Court of the 1lst Class, spe01al Judicial Magls-

-'trate, Guwahatl Smtl Deka.'

No copies of the documents have yet been fur~
;nlqhed to the oetitioner. So,,the petitloner submitted
an applicatlon on 26 9. 2005 praylng for squIYlng the
mcertified copy of the entire order sheets of the case'
but no c0py has yet been supplied to the oetltioner. so,
it lsnot certain as to wten the Case w111 be disposed Ofo

-~

“ The petitioners family consists ofAhis'wife and
2 (two) ‘minor daughters. Departmental proéeedings not
yet drawn up. An appeal/replesentatlon was " submltted to
lthe General Manager (P), N.F. Rly. ., Maligaon on 30.5, 05
{‘through prOper channel. But nothlng has yet been heard’ dé%p“

the sax.d Respondent NoO.- 3.

Filed by : ~ .
(RT Kf(f\‘?m& N~

Advoeate,x;WV



BEFORE-THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH:

: GUWAHATI.

O.A. NO..

OF 2005
Sri Nirmal Kumar Sen - seted Appllcant.
- Versus -
Uunion of India & Orse Ceeees Respondents.
INDEX .
Sl. No. ! Annexures ] particulars : l Pages
1. ome -~ — —i- 10
2. verification = — !
3. . A C.I.D. Inspector's order
' dtd. 24¢7.2000s — — — - 1A
-4 B Suspensiori order dated |
B ' 8.11.20004 e — .,15-Ug
Se ' Bl Enclosure to annexure-B — ~ (&
66 - c Copy of application for
~certified copy in GeRe
‘Case No. 5270/99 dated Le
260902005, @ — 7 7
Te - D Representation dtd.30+5.05 - - |7

Filed by : =
Dy 1R T ot s th DO

advocate.



GUWAHATI BENCH/GUWAHATI. -

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, i

O.A. NO. /2005

.....

- : Son‘of'late Jitendra Nath Seh,p
resident‘pvaailway Quarter NO,
L/48 Loco Colony; Péndugi |
?Qo, - Guwahati-12,
Diéﬁrict - Kamrup (Metro),
AssamQ

eeece Applicanta
- Versus -

1) The vUnion of India,
represented by the Geheral Manager,
N.F. Railway, Maligaon,

Guwahati-781011.,

2) The General Manager,
 N.F. Railway, Maligaon,. .

Guwahati=-781011.

.-3) The General Manager (P),
" N.F. Railway, Maligaon,

Guwahati-781011«

4) The Chief Personfel Officer,-
. N.F, Railway, Maligaon,
. Guwahati-781011.

.Contd.. Eir‘?- ® |
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" -Railway ‘Manager,

NoF. Railway, Station Road,

¥

duwahétiélo'

6) The Assistant Personnel Officer,
N.F. Rallway, Statlon Road,

“Gﬁwéihati-l ¢ |

7) The "Assistant Divisional Accounts
officer, N.F. Railway, .- =~ .
Station Road,

Guwahati~l. -

vese Respondentse

The humble petztlon of the above~named

appllcanto"

MO ST RESPECTFULLY»SHEWETH :

Detalls of the Applicatlon 3

A

1) particulars of the order against which. the appliCation

is made -

(i) order of the APO/GHY, N.F. Railway,
Guwahati-1l,. dtd. 8,11,2000 which was

received by the applicant. on 26.2+2001¢

(ii) order of the Inspector, CiD, Assam,. -

Guwahati dtd. 24.7.2000.
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(iii) Copy of the application praying for

certified copy of the entire sheets of
G.R. Case No. 5270/99 U/S 420 T.p.C.
Pending in the Court of the Special

Judicial Magistrate, Kamrup, Guwahati.

(iv) Copy of the representation dtd. 3.5.2005

(v)

A {(vi)

submitted to the General Manager (p),

Ne.F. Railway, Maligaon by the applicant.

For a direction to the Respondents for
revoking the suspension order dtd. 8.11.2000

which was received by the applicant on

26.242001, imposed upon the application

in connection with G.R. Case No. 5270/99
(Jalukbari.P.S. Casge No. 456/9§) which is
still pending'and it is not certain as to
when the case will be disposed as the copies
of the documents of the case have not yet

been furnished to the applicant,

For a direciion to the Respondent No.3 to
consider the case of the applicant;in the
light of the case laws‘reported’(l) 2002(3)
GofT. Page - 498 - J. Abedur Rahman ~Vs-
staté'(z) 2005 {3) GLT - Page - 345 -

Matiur Rahman ~Vs- States.

{vii) For a direction to the Respondent No.3 to

consider the case of the applicant whether

contd. * 9 4.
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proper authority has passed tﬁe_suspension
order as-hé has neither mis-apprOpriaﬁed
Railway fund nor has desproyed Railway =
property nor- he has-shown any mis-behavio%r
to his supérior authority?_Hé:has.good wil;

to the Railway.

'2) Jurisdiction 3 -

The applicant.declares that the subject matteaxr

of the application is within the jurisdiction of the

Hon'®ble Tribunal,

3) Limitation : ‘-

The applicant declares that the application ,

" is within the period of limitation uhder section 21 of

the Administratfve Tribunal aAct, 1985,

4) racts of the case : -

4.1,  ' That the'appliéant_is a citizen of India and
as such he is entitled to all the rights;andfprivilegés
guaranteed under the Constitution of India including

the rights of law'qf the land.

~ 442, . That the applicant was serving as a Junior

Clerk (E), Electrical Deptt ﬁndér'the‘A.P,o.‘(E;ectrical)

N.F. Rly, Guwahati before his suspension 24.7.2000. The

suspension order was received on 26.3.2001. Re Joined
his service in N.F, Railway és a Khalaéivon 23.8.7§ on

a temporaty basis. He was confirmed as a Khalési on

Cpntd. eeDe -
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4.8481 in the Electrical Deptt. He was promoted to the,

post‘of Painter Grade-~TIII in the year 1991. Thereafter,

the category was changed and the appliCantnwas\&ix desig;

nated as a Junior Clerk (E), Electrieal'beptt in 1993.

The applidant was arrested on 24.7.2000 in

connection with Jalukbari P.S. Case NO. 456/99 u/s 420

'I P.C. Later on, the sald case was registered as GeR.

case No. 5270/99 which is still pending the Court of

sri Deka, Special'Judicial'Magistrate, Kamrup;.Guwahati@

'A'translated copy of arrest order

- dtd; 24.7. 2000 is annexed hereto and

(

marked as AnneXure Ao

A copy of suspension order dtd.
! 8.11.2000 with its annexure is en-
closed herewith and marked as annexures-

4.3..  Ths t the Jalukbari P.S. Case No. 456/99 ﬁ/s '

'420 I.P.C. was registered as - G.R. Case No. 5270/99 U/S

420 I. P C and the . same is pending for trial in the
r___..____,. }
COurt of the 8pec1al JudiCial Magistrate, Kamrup,
Guwahatie Copies of the documents have not yet been

Supplled to the applicant. It is not_ known when the

-trial w111 flnlsh and as such the apolicant applied

for certified copy of the entJ.ro order-sheets of the
casé on_26.9. 2005 but ﬁhe same has not yet been $upplied

to the applicant.,

contde 0-060
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A copy of the petition otd, 2649 05

is eQClOsed herewith and .marked as-

Annexure=Ce

[

dede " That the applicant‘submitted an appliqatien;to.

the General Manager (P), N.F. Railway{_maligaon through
proper channel on 30.5.2005 prayihg for revoking the
suspension order as the applicant is going to.retiref

early but nothing has yet beeg hea:d_from the General-

Manager (P). N.F. Railway, Maligaon. He has been suffe-~

ring from economic hardship.

A copy of application dtde 30542005

is annexed hereto and marked as

Annexure-~De .

+

4,5, That the learned authority of N.F. Railwayvhas

‘not yet drawn up departmental proceedings against the

applicant.

4,6¢ - That the learned N.F. Rallway authorlty has

L *

-v1olated the rullngs of the Hon'ble Gauhatl High Court

as. reported in (1)2002~(3)_GLT —.Page‘498,.(J..Abdur

Rahman -Vs- The State) and (2) 2'005 (3) oLt page_-345’-

Fnt

" - ¢

(Matlur Rahman -Vs~ state) by not revoklng the suSpen51on

order imposed on hlm.’

4.7; ' That the learned N.Fe RallWay ‘authority has-
v1olated the prlnClpleS of natural Justice by not consi-
dering the age and retirement dtd. of the applicant and

the conditions of the. applicant's family Wthh consists

LR -

Contd...8.
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of his wife and 2 (twd) practically marriadeabie’

]

4,8, That the applicant begs to state he has deman-

"ded justice but the same has been denied to him and

" he has no other alterhative or effécacious remedies

‘other than the instant application to this Hon'ble

Tribun ai “o .

4.9, = That this application is made bonafide’ and

for ends of justice,

grounds for beliefs with legal provisions : =

5.1, = . For that the Respondents have hot revoked

the suspension order without Rhyme and reasons, which

" “caused immense hardships and mental depressions to the .

.

-applicant..

526 'v For that the Respondent's action is not justi-

fied and bad in law as well as in facts.

A

543 'For that the actlons of the Respondents are
mallce in law and mallce in facts in view of the cir-

cumstances of the case.

Seds For that the applicant is the wrost sufferer
for not revoklng the suSpen51on order 1mposed on him
whlch cannot be common flagged under the gulse of

adm;nlstrative fairnesse

o

contd.,. - 8.
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5;5,~’ For that the action of'thefRegpondents is the
resuit of arbitrariness, wb;msical, and unééasonable
for‘not‘considering his'appeal/represedtaéion’invthe
;igﬁt of the Hont'ble Gauhagi High Court‘*s rulings, has
Ainffingfdzthe ;ights‘of the applicant gdaranteed under

' Articles and iGiof‘the Constitution of Indiaes-

5.6. Fpr that the applicant has neither mis-.
approPriated Railway fundrnor has déstroyéd Railway
"§50perty nor became dié;obedient to this-superior.autho-
rityQ Falsevéharge levelled against him ig-under‘section

420 1.P.C. and not U/s 121 I.P.C.

5.7 . For that the unjust and unfair treatment in

the actions of the RéSpondents is explicit.

5¢8e. For that in any other view of the matter, the

applicant is entitled to the reliefs sought fors.

ﬁxﬁx 6) Details of the remedies exhausted : -

fhat the applicant declares that he has pre-
ferred répresentation-ohv30e5.2005 but the same has pot
‘yet‘been:disposed-of and,tﬁere~are no otheriefficaéiéus
rémedies~undef any Rule and this Hon'ble Tribunal is

the oﬁly forum to ad judicate the subject matter.

7) - - Matters and .previously filed or pendiﬁg with

any other Courts -
That the applicant declares that he has not
filed any case on the subject matter before_ény:Court.

Contdeei9e

ijrm~mﬂ199”“@%gjbé
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'forum or any other Institution, However, he preferred

an. appeal/representation as stated at above.

8)1'Reliefs sought for : . -

-Under the facts and cireumstances, the applicant

prays €or therfollewingireliefs g o=

8.;; The Respondent No.3 may klndly be. directed to

revoke the suspensmon order dt. 8, ll 2000 passed by the

APO/Guwahati N.F. Railway which was received bV the

appllcant on 26.2.2001 1n view of the Hon'ble Gauhati

ngh Court's rallngs as stated at above.v'

(Annexure-B) .

8e2e Any other relief or rellefs as the Hon'ble

rfl

Trlbunal may deem fit and prOper. The above reliefs are

prayed for on the grounds stated at para 5 at above.

9) . flnierim Relief.: -

Durlng the pendenCy of thls appllcatlon the

© R e

-appllcant prays for the following reliefs R

9.1. -The Respondent NOt.6 may kindly be directed:

to pay -his bonus and the annual increments fothwith as -

‘the applicant’s wife and the two_college~going'daughters

have been sufferiﬁg from economic hardéship beyond imagi-

nation. The applicant's wife has -not been able to undergo

an operation .of her abdomen. At present, the appligant
has been.drawing.only Rs. 1920/~ per month as subsistence

allowance.

’ PR .- 5 e e e . .COntd'.'lo. P
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942 Any other 'relief or reliefs as the Hon'ble :
Trﬁ'.buriél may deem fit and proper. The Aa‘bov_é; reliefs
are prayed f‘or,on.the _grqunds stated in p_ar.a' 5-at above,
10) That this application is filed through Advocate.
.11) . The particulars.df Postal order : = . ,
T Sabka 34R 253439
(ii) Date of time : - SUE -579_9[9 .
fEE T %f-)ﬂr 05
. {iii) Issued from : - 'G;,R.O_..j_r, Guwahati.
(iv) Payable at’ i - Guwahat_i‘;_. S
,/



VERIPFPICATIOHN

I, Sri Nirmal Kumar Seh, son of late Jiteéndra

Nath Sen, resident'bf Railway Quarter No. L/48, Loco
colony, Pandu, P,0. - Guwahati-12, District - Kamrup
{Metro), assam, aged about 55 years, by religion - Hindu,
by profession - N.F. Railway employee under suspension,
do hereby verify that the statements made in paragraphs
1,4,6 to 12 are true to ﬁy knowledge and the statem=nts
made in paragraéhs 2,3 and 5 are true to my legal advice

and that I have not suppressed any material facts.

And T sign this verification on this th

day of December, 2005 at Guwahati.

ﬁJU;Aualzf L{L¢A~'le é;hu“

SIGNATURE, _
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_')2.1 - ' AnnexuretA'

Translated from Assamese to English

agalnst youﬁ You are arrested in connectlon with Jalukbari

Sri Nlrmal Kumar Sen,

- So% of late Jltendra NaLh Sen,

Tribenl Complex, Flat No. 300 (B)
Adabarl, Guwahatl,.

S

-Eo‘go - Jalukbarl. ,

You are hereby informed that having found proof

*

'P.Se Case NO. 456/99 U/S 420 1.p.C.

TO,

——
s A
o}.vbﬁ]““»c
o

1

sd/- Jahirﬁi.Haque.

I ‘ f“_' o ~Inspe¢tbn,'
I.D., Assam,
Guwahatie

24742000
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165 - b Annexure-pB-

RECD WITH A/D

STANDARD FORM NO. 2 N.F. RAILWAY = G.174 A (1)
‘standard Form for deeming a Railway servant

m%rm@m&m
(Rule 5(2) of RS (D&A) Rules,1968)
NO. PS/N/101 (p) -
N.F. Railway (name of Railway Admlnlstratlon)

(Place of issue) APO/GHY dated 8. 11 2000
ORDER
Whereas a caé§ against shri Nirmal Kr. sen, sr.
. Clerk (Name and designation of the Railway servant)in res-

pect of .a criminal offence is under investigation.

_And whereas the said shri Nirmal Kr. Senh, was
» de£ained in custody on 24.7.2000 for a pefiod exceeding

forty-eight hours.

Now, therefore,'thé said shri Nirmal Kr. Sen is
" deemed to have been suspended ‘with effect from the date of
detentlon i.e, the 24 7.2000 in terms of rule 5(2) of RS
(D&A) Rules, 1968 and shall remain under sugpension untii
fdrﬁhef orders. | |
{By order and in the name of
the President)

(Signature) sd/-»Illegible,‘
{Name) P.G. Johnson
APO/GHY .

Designation of the Suspending
authority
_ -(Secretary,RailWay Board, where
Csﬁﬂk'k\(-n.ué - Railway Board is the suspending
rboﬁazﬁgb _ i ©  authority) '
5 T S
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X | - : . Designation of the Officer

Eauthorispd unaer'Artidle 77 (2)of
the Constitution to authentlsts
orders on behalf of the President
L ' ' where the President is the sus=~
.o TR ‘ pending duthorit y),f_ '

/

Shrl Nirmal Kr. Sen, (Name and de%lgnatlon of the
,suspended Rallway serVant) Qrders regardlng'subslstance

allowance admissible to him during the period'bf susbén—

A

- sion will be isSued.séparately, - -
| | _ Copy to : - 1. GM(P)/MLG.
‘ . . . ) _ . 2. P/Case. .
T ' 3. Bill section.
* Where therorder is expressed to be made
in the name of the President.
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- (5 - Annexure-Bl

REGD., WITH A/D

N.F. Railway

office of the

Asstt. Personnel Officer,

N.F. Railway, Guwahati,
NO.PS/N/101/(P) /1444 dte 9.11,2000

TO,

Sri Nirmal Kr. Sen,
Rly. Qrs. No., L/48,
ﬁoco Colony, Pandu,
Guwahati-12,

Sub : - Drawal of subsistance allowance,

Vide this office order No. PS/N/101(p)-
dt. 9.11.2000 you have been placed under deemed to be
under suspension we.e.f, 24.7.2000 i.,e. from the date of

.you have been arrested by police.

To enable the administration to draw subsistance
in you favour, Please furnish a non employment declaration

to this office immediately.

- sd/- Illegible,
Asstt. Personnel officer,
- NeFe Railway, Guwahati.

Received

sd/- Illegible, -
22.11.2000
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- Translated from Assamese into English

| Application for urgent/erdinary copy

In the Court of the Special Judge, Guwahati.
H
y .
It is requested that the follow1ng case.......eo
was. dlspOsed of/ is pendlng for trlal orders may be

passed for supplying certifled Coples/stamps submitted

herew1th.

AR ey em wAR SRR GTR MER ST s GEE A e MR mad e ST TN MED emar e e G e e e ek e e

If final decreel‘Whether the
passed, then. ‘

Parties

Names R

C&aésjoé casé i

- .} the atd. of dais}.
|
I

Lwith No. & year applicant is
A parties adv..

posal. | 1f so, for.

|
i
l
l
3
'G.R; Case No. 1 state . |1) Certlfled COpy I l
l
|
N
|
!
I
l

5270/99 R ~Ve~ .]of the,whole orde:i.Next l
.‘-:U/S 420 I. P C. (sri N.K. ]sheets of"the;casel dqte J Self
sen
» l2) FIR of Jalukbarl28 10. QS:
P S. Case No. 456/9% ‘ |
| N
'26.9.2005" J' ) o sd/- Nirmal Kumar sen-

’

5280/

269,05




v ' - LF- = " annexure-D

To,

. The General Manager (p),
- N.F. Railway, Maligaon,
Guwahati-781011.

Dated Guwahati the 30th May, 2005.

Through .Proper Channel’

Subject : - Humble prayer for revoking the suspension . .-
order passed by the APO/GHY N.F. Rly on ’ 2
8.11.2000 which was served on xkx me only
on 26.2. 2001.

Respected sir,

Most humbly and respectfully I'beg to state that
I was suspended with éffect from'2427.2000 but thesug-
pension order was served on'me ébly on 26.2,2001, No-
A departmental proceedihgé ﬁasAyet been drawn ﬁp‘against me |
T and as such, I héve been suffe;ing from economic hardships /i
in.maiptaining my family and myself,’ ‘ <
| |
The G,R. Case No.-5270/99 which was registéred'
against me, is still béﬁding. Even the copies of the
documents have not yet been furnished to me. so 1L is

not certain as to when the Case will be dlsposed of.

I, therefore, pray thast vour honoﬁr would
be kind ean;hﬂtO revqke-the suspense
order imposed on me and allow me to join
¥r¥x my duties very early on humanitariaq
g%ound and for thch aqt,of kindness, i

-

shall ever pray.

uiﬂﬂ£75 k\’mwuﬁ " ‘ | Yours faithfully,

M sd/- N.K. sen,
. Jgr. Clerk (E),
- . Office of the APO,

Guwahati (Electrical)
N.F. Rly, Guwahati.



